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The Registrar,
Hon’ble National Green Tribunal,
Copernicus Marg, New Delhi.

Sub: Response report on behalf of U.P. Pollution Control Board in compliance of order dated
20.12.2023 passed by Hon’ble National Green Tribunal, New Delhi in O.A No. 728 of 2022
Narayan Sharma Vs State of Uttar Pradesh & Ors.

Respected Sir,

In the above noted case, Hon’ble NGT has given direction as below:
------ 4. Learned Counsel for respondents no. | and 4 have submitted that letter was received
from UPPCB for recovery of the amount of environmental compensation without recovery

certificate and reference has been made to UPPCB for sending the recovery certificate on
25.11.2023.

5. The Member Secretary, UPPCB is directed to ensure that appropriate communication is
sent to the District Magistrate, Hathras for recovery of the amount of environmental
compensation in accordance with the law.

6. List for further consideration on 27.02.2024."

In compliance of above direction report on behalf of U.P. Pollution Control Board is submitted
for kind perusal and further action in this regard.

Encl: As above .
Your’s Sincerely,

Regiom

UPPCB
Copy to: Following for information and necessary action:
1- Shri Pradeep Misra, Advocate, Hon'ble NGT
2- Chief Environmental Officer, Circle-4. UPPCB, Lucknow
3- Law Officer-I, UPPCB, Lucknow

Region er

O

AEE LETTER 2024



395

Response report on behalf of U.P. Pollution Control Board in compliance of
order dated 20.12.2023 passed by Hon’ble National Green Tribunal, New Delhi in

O.A No. 728 of 2022 Naravan Sharma Vs State of Uttar Pradesh & Ors.

In the O.A No. 728 of 2022 Narayan Sharma Vs State of Uttar Pradesh & Ors. Hon’ble
National Green Tribunal was pleased to pass an order dated 20.12.2023, the operative part of
the direction is as follows:-

ssiny 4. Learned Counsel for respondents no. 1 and 4 have submitted that letter was
received from UPPCB for recovery of the amount of environmental compensation without
recovery certificate and reference has been made to UPPCB for sending the recovery \
certificate on 25.11.2023.

5. The Member Secretary, UPPCB is directed to ensure that appropriate communication is
sent to the District Magistrate, Hathras for recovery of the amount of environmental
compensation in accordance with the law.

6. List for further consideration on 27.02.2024.”

In compliance of the above directions U.P. Pollution Control Board has sent a letter dated
12.02.2024 separately for each industries to District Magistrate, Hathras for the
collecting/recovery of the Environmental Compensation imposed against the following units;

I. M/s Shri Radhe Radhe Cold Storage, Village-Govindpur, Mauja-Kanjoli, Mai Road,
Tehsil-Sadabad, District-Hathras.
[I. M/sS.D.N.K. Ice & Cold Storage Pvt. Ltd., Village-Sahpau Tehsil-Sadabad, District-
Hathras.
IIl. M/s Maa Pitambra Cold Storage, 9Va K.M., Sahpau, Jalesar Road, Tehsil-Sadabad,
District-Hathras.
IV.  M/s Bisawar Shitagarh Pvt. Ltd., Village & Post- Bisawar, Tehsil-Sadabad, District-
Hathras. .
V. M/s R.P.M. Sitgarh Pvt. Ltd., Village Rohai, Tehsil & District-Hathras.
VL  M/s O.S. Cold Storage, Village-Chirawali, Post-Mai, Tehsil-Sadabad, District-
Hathras.
VII.  M/s H.R.T. Cold Storage, Village-Govindpur, Tehsil-Sadabad, District-Hathras.

The copy of the letters dated 12.02.2024 are enclosed as Annexure-1 to 7 along with
this response report.

The above response report is being placed for consideration of this Hon’ble Tribunal.

LUCKNOW
DATED: 4

Regiona icer,
UPPCB, Aligarh
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Annexure- 1
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I'he Collector,
Hathias

Sub. @ Regarding collecting/recovery of Environmental Compensation imposed on M{I"’i Shri
Radhe Radhe Cold Storage, Village Govindpur, Mauja-Ianjoli, Mai Romd, Telsil-
Sadabad, District-Hathras.

Ni

in O.A No.-728/2022 Narayan Sharma V/s Stale of Ultar Pradesh & Ors. vide ils order dated

20-12-2023 the Hon'bie National Green Tribunal, New Delhi has passed the following direction

3 The Meniber Secretary, UPPCRB is divected to ensure that appropriate commurication is sent
1o the Disirict Magistrate, Hathras for recovery of the amount of envirommental comipensetion

"

in accordance with the law.....

Further, please refer to H.O. letter No-H8894 5/C-4/Gen-11-132/2023, dated |1.02.2023 o the
zbove subject. UPPCB vide letter dated 11.02.2023 has imposed Environmental Compensation ol
Rs 1,235,000/~ against the unit. UPPCB vide letter dated 17.02.2023 has issued direction for revovery
of the imposed Environmental Compensation. The amount of Environmental Compensation has no
been deposited by the unit till date.

The sum of Rs. 1.25,000/- (Rupees One Lack Twenty Five Thousand only) is pavable i
account of Environment Compensation from M/s Shri Radhe Radhe Cold Storage, Village-Govindpur,
Viauja-Kanjoli, Mai Road. Tehsil-Sadabad, District-Hathras. |
The Name and Address of the Owner/Director/Partner of the concerned ind usfry is as follows:-
1- Mr. Dinesh Chandra (Partner, Mob.-7017190054), M/s Shri Radhe Radhe Cold Storave.

Village-Govindpur, Mauja-Kanjoli, Mai Road, Tehsil-Sadabad. District-Hathras. )

You are hereby requested to recover the same and deposit it into the account of the U P
Follution Comtrul Board's Account No.-701502010002 104, 1FSC Code-L ‘BINO3T0130. Linion Bank o
india. Vibhuti IKhand, Gomati Nagar, Lucknow,

Yours Sincerely.
Enel; Asabove, }é

(Sanjeev Kumar Singh)
Member deeretary

C»-%

4
. 1! Member Secretary

R — e e “‘“‘@“}“‘: """"""""""""
i< huti Khand,

Tt N, FETE--226010
ar, Lucknow-226010

$-Av-info@uppel.com
i infotuppch.com
L. Site: W\\rw.igp!n_:b‘ccm_z

CC:- Regional Officer, | PPCH, Aligarh,

darsE—www.uppeb.com
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The Collector,
Hathras

tal Compensation imposed on M/s S.D.N.K.

Sub. : Regarding collecting/recovery of Environmen ;
Tehsil-Sadabad, District-Hathras.

Ice & Cold Storage Pvt. Ltd., Village-Sahpau,

In O.A. No.-728/2022 Narayan Sharma V/s State of Uttar Pradesh & Ors. vide its order dated
20-12-2023 the Hon'ble National Green Tribunal, New Delhi has passed the following directions:

" 5 The Member Secretary, UPPCB is directed lo ensure that appropriate communication is sent
to the District Magistrate, Hathras for recovery of the amount of environmental compensation

"

in accordance with the law.....

Further, please refer to H.O. letter No-H88944/C-4/Gen-11-132/2023, dated 11.02.2023 on the
above subject. UPPCB vide letter dated 11.02.2023 has imposed Environmental Compensation of
Rs. 1.25,000/- against the unit. UPPCB vide letter dated 17.02.2023 has issued direction for recovery
of the imposed Environmental Compensation. The amount of Environmental Compensation has not

been deposited by the unit till date.

The sum of Rs. 1,25,000/- (Rupees One Lack Twenty Five Thousand only) is payable in
account of Environment Compensation from M/s S.D.N.K. Ice & Cold Storage Pvt. Ltd., Village-
Sahpau, Tehsil-Sadabad, District-Hathras.

The Name and Address of the Owner/Director/Partner of the concerned industry is as follows:-
1- Mr. Gaurav Kumar (Partner, Mob.-9758604441), M/s S.D.N.K. Ice & Cold Storage Pvt.
Ltd., Village-Sahpau, Tehsil-Sadabad, District-Hathras.

You are hereby requested to recover the same and deposit it into the account of the U.P.
Pollution Control Board's Account No.-701502010002104, 1FSC Code-UBIN0570150, Union Bank of
India, Vibhuti Khand, Gomati Nagar, Lucknow.

Yours Sincerely,

Encl: As above, %
Fe
(Sanjeev Kumar Singh)
Member Secretary

CC:- Regional Officer, UPPCB, Aligarh.
st
Member Secretary

e

AN 1281, Rl e, -
Tl TR, @ETH-226010 rg.-nav., V%‘ Khand,

i=Me~info@uppch.com / omti Nagar, Lucknow-226010
L-maih i uppeb.com

dquIgE-www.uppeb.com pp
s Www.uppeb.com
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To,
The Collector,
Hathras

tal Compensation imposed on M/s Maa

Sub. : Regarding collecting/recovery of Environmen
ar Road, Tehsil-Sadabad, District-

Pitambra Cold Storage, 9Va KM, Sahpau, Jales
Hathras.

Sir,
-728/2022 Narayan Sharma V/s State of Uttar Pradesh & Ors. vide its order dated

In O.A. No.
50-12-2023 the Hon'ble National Green Tribunal, New Delhi has passed the following directions:

UPPCB is directed to ensure that appropriate communication is sent

" 5. The Member Secretary,
hras for recovery of the amount of environmental compensation

to the District Magistrate, Hat

in accordance with the law....."

Further, please refer to H.O. letter No-H88943/C-4/Gen-11-132/2023, dated 11.02.2023 on the
above subject. UPPCB vide letter dated 11.02.2023 has imposed Environmental Compensation of

Rs. 1,25,000/- against the unit. UPPCB vide letter dated 17.02.2023 has issued direction for recovery

of the imposed Environmental Compensation. The amount of Environmental Compensation has not

been deposited by the unit till date.

The sum of Rs. 1,25,000/- (Rupees One Lack Twenty Five Thousand only) is payable in

account of Environment Compensation from M/s Maa Pitambra Cold Storage, 9Va K.M., Sahpau,

Jalesar Road, Tehsil-Sadabad, District-Hathras.
The Name and Address of the Owner/Director/Partner of the concerned industry is as follows:-
1- Mr. Anil Kumar Sharma (Partner, Mob.-8279835858), M/s Maa Pitambra Cold Storage,
9Va K.M., Sahpau, Jalesar Road, Tehsil-Sadabad, District-Hathras,
You are hereby requested to recover the same and deposit it into the account of the U.P.
Pollution Control Board's Account No.-701502010002104, IFSC Code-U BIN0570150, Union Bank of
India, Vibhuti Khand, Gomati Nagar, Lucknow.

Yours Sincerely,

i

(Sanjeev Kumar Singh)
Member Secretary

Encl: As above.

CC:- Regional Officer, UPPCB, Aligarh.

%

Member Secretary

Pt
AR 121, : i
::r ﬁx{&rz:m ;@..-uv.. Vl%t\iyhaud‘
g"ﬁﬁ'ﬁ_ﬁTﬂian:'m'ﬁuppmmm u::;lN: ar, clc;nw-ZIﬁGlU
daETze—www.uppeb.com G E:\v:F::}[;:Ql;;:}O:I:
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The Collector,
Hathras

Sub. : Regarding collecting/recovery of Environmental Compensation imposed on M/s Bisawar
Shitgrah Pvt. Ltd., Village & Post-Bisawar, Tehsil-Sadabad, District-Flathras,

Sir,
In O.A. No.-728/2022 Narayan Sharma V/s State of Uttar Pradesh & Ors. vide its order dated
20-12-2023 the Hon'ble National Green Tribunal, New Delhi has passed the following directions;

“...3. The Member Secretary, UPPCB is directed 1o ensure thal appropriate communication is sent

io the District Magistrate, Hathras for recovery of the amount of environmental compensation

in accordance with the law....."

Further, please refer to H.O. letter No-H88946/C-4/Gen-11-132/2023, dated 11.02.2023 on the
above subject. UPPCB vide letter dated 11.02.2023 has imposed Environmental Compensation of
Rs. 1.25.000/- against the unit, UPPCB vide letter dated 17.02.2023 has issued direction for recovery
of the imposed Environmental Compensation. The amount of Environmental Compensation has not {

l

been deposited by the unit till date.
The sum of Rs. 1,25,000/- (Rupees One Lack Twenty Five Thousand only) is payable in H
account of Environment Compensation from M/s Bisawar Shitgrah Pvt. Ltd., Village & Post-Bisawar,

Tehsil-Sadabad, District-Hathras.
The Name and Address of the Owner/Director/Partner of the concerned industry is as follows:-
1- Mr. Girendra Chaudhary (Partner, Mob.-9412278233), M/s Bisawar Shitgrah Pvt. Ltd.,

Village & Post-Bisawar, Tehsil-Sadabad, District-Hathras.
2- Mr. Manoj Kumar (Manager), M/s Bisawar Shitgrah Pvt. Ltd., Village & Post-Bisawar,

Tehsil-Sadabad, District-Hathras.

You are hereby requested to recover the same and deposit it into the account of the U.P.
Pollution Control Board's Account No.-701502010002104, 1FSC Code-UBIN0570150, Union Bank of

India, Vibhuti Khand, Gomati Nagar, Lucknow.
Yours Sincerely,

Encl: As above. }%
(Sanjeev Kumar Singh)

Member Secretary

CC:- Regional Officer, UPPCB, Aligarh.

F.J

Member Secretary

A.8—12dt, Fogfy v, {’3 -12V,, vmﬁﬁ’ hand,

Ml TR, FETE-226010

™, ot Na : r. cktmw 226010
A3 g -iyailygy ppcb com
daemge—www.uppeb.com “'z\ av.uppeb.com

§-A@-info@uppeb.com
A4
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4
The Collector,
Hathras

Sub. : Regarding collecting/recovery of Environmental Compensation imposed on M/s O.S.
Cold Storage, Village-Chirawali, Post-Mai, Tehsil-Sadabad, District-Hathras.

Sir,
In O.A. No.-728/2022 Narayan Sharma V/s State of Uttar Pradesh & Ors. vide its order dated

A

20-12-2023 the Hon'ble National Green Tribunal, New Delhi has passed the following directions; \

"...5. The Member Secretary, UPPCB is directed io ensure that appropriate communication is sent
to the District Magistrate, Hathras for recovery of the amount of environmental compensation
in accordance with the law....."

Further, please refer to H.O. letter No-H8894 1/C-4/Gen-11-132/2023, dated 11.02.2023 on the
above subject. UPPCB vide letter dated 11.02.2023 has imposed Environmental Compensation of
Rs. 1,25,000/- against the unit, UPPCB vide letter dated 17.02.2023 has issued direction for recovery
of the imposed Environmental Compensation. The amount of Environmental Compensation has not
been deposited by the unit till date.

The sum of Rs. 1,25,000/- (Rupees One Lack Twenty Five Thousand only) is payable in
account of Environment Compensation from M/s OS5 Cold Storage, Village-Chirawali, Post-Mai,
‘Tehsil-Sadabad, District-Hathras.

The Name and Address of the Owner/Director/Partner of the concerned industry is as follows:-

I- Mr. Umesh Saraswat (Partner, Mob.-9759193429), M/s O.S. Cold Storage, Village-

Chirawali, Post-Mai, Tehsil-Sadabad, District-Hathras.

You are hereby requested to recover the same and deposit it into the account of the U.P.*
Pollution Control Board's Account No.-701502010002104, 1FSC Code-UBIN0570150, Union Bank of
India, Vibhuti Khand, Gomati Nagar, Lucknow.

Yours Sincercly,

Encl: As above.
(Sanjeev Kumar Singh)

Member Secretary
CC:- Regional Officer, UPPCB. Aligarh.
Member Secretary
Eﬂ_ n__ Eﬂ 0 ' i e i i
N1zl Ry s, ;,"j[-c-'lzyyg‘h\ﬂﬂ{hand,
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The Collector,
Hathras

of Environmental Compensation imposed on M/s R.P.M.

Sub. : Regarding collecting/recovery
Tehsil & District-Hathras.

Sitgrah Pvt. Ltd,, Village-Rohai,

te of Uttar Pradesh & Ors. vide its order dated

in O.A. No.-728/2022 Narayan Sharma V/s Sta
Delhi has passed the following directions;

50-12-2023 the Hon'ble National Green Tribunal, New

" 5 The Member Secretary, UPPCB is directed (o ensure thal appropriale communication is setil
to the District Magistrate, Hathras for recovery of the amount ofenvfronmemai compensation
in accordance with the law....."

No-H88942/C-4/Gen-11-132/2023, dated 11.02.2023 on the

11.02.2023 has imposed Environmental Compensation of

dated 17.02.2023 has issued direction for recovery

nt of Environmental Compensation has not

Further, please refer to H.O. letter
above subject. UPPCB vide letter dated
Rs. 1.25.000/- against the unit. UPPCB vide letter
of the imposed Environmental Compensation. The amou
been deposited by the unit till date.

The sum of Rs. 1,25,000/- (Rupees One Lack Twenty Five Thousand only) is payable in
account of Environment Compensation from M/s R.P.M. Sitgrah Pvt. Ltd., Village-Rohai, Tehsil &
District-Hathras.

The Name and Address of the Owner/Director/Partner of the concerned industry is as follows:-
1- Mr. Ram Hari Sharma (Manager, Mob.-9012991947), M/s R.P.M. Sitgrah Pvt. Ltd.,
Village-Rohai, Tehsil & District-Hathras.

You are hereby requested to recover the same and deposit it into the account of the U.P.*
Pollution Control Board's Account No.-701502010002104, IFSC Code-UBIN0570150, Union Bank of

India. Vibhuti Khand, Gomati Nagar, Lucknow.
Yours Sincerely,
Encl: As above. \'Jﬂ

(Sanjeev Kumar Singh)
Member Secretary

CC:- Regional Officer, UPPCB, Aligarh.

i
Member Secretary

-1, fogy v, i i |

il A, AE-226010 §8) "mf. ibhuti Khand,

il S f‘: mti |} ‘?1%,3 ¥, Lucknow-226010
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To
The Collector,
Hathras

Sub. : Regarding collecting/recovery of Environmental Compensation imposed on M/s H.R.T.
Cold Storage, Village-Govindpur, Tehsil-Sadabad, District-Hathras.

Sir,
In O.A. No.-728/2022 Narayan Sharma V/s State of Uttar Pradesh & Ors. vide its order dated
20-12-2023 the Hon'ble National Green Tribunal, New Delhi has passed the following directions; \

" 5 The Member Secretary, UPPCB is directed o ensure that appropriate communication is sent
(o the District Magistrate, Hathras for recovery of the anount of envirommental compensation |

"

in accordance with the law.....

Further, please refer to H.O. letter No-H88947/C-4/Gen-11-132/2023, dated | 1.02.2023 on the
above subject. UPPCB vide letter dated 11.02.2025 has imposed Environmental Compensation of
Rs. 1,25,000/- against the unit. UPPCB vide letter dated 17.02.2023 has issued direction for recovery
of the imposed Environmental Compensation. The amount of Environmental Compensation has nol
been deposited by the unit till date.

The sum of Rs. 1,25,000/- (Rupees One Lack Twenty Five Thousand only) is payable in |
account of Environment Compensation from M/s H.R.T. Cold Storage. Village-Govindpur, Tehsil-
Sadabad, District-Hathras.

The Name and Address of the Owner/Director/Partner of the concerned industry is as follows:-

1- Mr. Rajendra Singh (Partaer, Mob.-9759771785), M/s H.R.T. Cold Storage, Village-
Govindpur, Tehsil-Sadabad, District-Hathras. '

You are hereby requested to recover the same and deposit it into the account of the U.P.«
Pollution Control Board's Account No.-701502010002 104, IFSC Code-UBINO0570150, Union Bank of
india, Vibhuti Khand, Gomati Nagar, Lucknow.

Yours Sincercly,

Encl: As above. %
(Sanjeev Kumar Singh)
Member Secretary

CC:- Regional Officer, UPPCB, Aligarh.

Member Secretary

AM—12d1, frgfa @vs, . i
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